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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Ma 628 of 2003
(OA 1544 of 1996) .

Pregent : Hon'ble lir. S. Blswas, Administrative lieiler

Hon'dle Mr, Nityananda Prusty, Judicial Meweer

Mr. Jeo Nath Barman
- VS -
D/e Posts

b

Fer the applicant : Mr. S.K. Halder., Counsel

' ﬁer the Respondents: Ms. K, Banerjee, Counsel
Date of Order : 11-03-2004
S .  ORDER

MR, NITYANANDA PRUSTY, JM

‘Heard Mr, Halder, .« Counsel for the applicant and Ms.

Banerjee, Ld., Ceunsel for the official respondents.

’§2. ’ ;It is subkmitted Wy the Ld.‘Counsei for the applicant that
earlier iﬁ this O.A. Mr. N. Bhattacharjee, 1d. Ceunsel was appearing
en behalfiof the applicant.‘ Since-he | is ill fer a long time,
be was not in a position to‘attgnd Ceurt. In that view of the matter
the O.A. was dismissed én 24-11.2003 for noﬁTappearance of thé.L@,

Counsel for the applicant or the applicant himsel€f,

3. On hegyina 1d. Counsel for Woth the parties, since there
is good ereund for recalling the order dated 24-11-2803, the prayer
made in the MA is allewed., Order dated 24-11-2003 is recalled and

OeA. is restored to its original file and positien, MA is disposed of,
No costs.? : :
4, O.A. 1544 of 1996 shall appear for hearing en 3-5-2004
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